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THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA):
I shall now put the Statutory Resolu-
tion to vote. The question is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 17th March, 1982, under
article 356 of the Constitution, in
relation to the State of Kerala.”

The motion was adopted,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NIJMA HEPTULLA):
We will now go to the next item on
the agenda,

SHRI SHIVA CHANDRA JHA: On
a point of order. 1 am insisting ‘Ayes’
have it on my Motion. Either by voice
vote or by standing...

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
We have finished Kerala. We are
going now to Assam. Mr. Dinesh
Goswami.
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SHRI DINESH GOSWAMI (Assam):
Madam, Vice-Chairman, on a point of
order. If Mr. Jha insists that there
should be voting, we will have to go
for voting. I am submitting to you,
Madam. But I will request Mr. Jha,
let him not insist when the entire
Opposition is not insisting.

SHRI SHIVA CHANDRA JHA:
Whether by standing or by voice vote.
(Interruptions).

THE VICE-CHAIEMAN
(SHRIMATI) NAJMA HEPTULLA):
We put it to vote.

SHRI SHIVA CHANDRA JHA:
There must be voting here. 'T@'
T, GF WE T &) 9 UuF qww
AT . . . (SgAATA) T AW gt
‘oo (ERRYE
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1 am not withdrawing my Motion. I
stand by it.

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
We put it to vote.

SHRI SHIVA CHANDRA JHA:
I wanted a division.
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THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Now the decisicn is taken. We now
go to Assam. Mr, Dinesh Goswami.

() MOTION SEEKING REVOCA-
TION OF THE PROCLAMATION
ISSUED BY THE PRESIDENT ON
THE 19TH MARCH, 1982 IN RE-

LATION TO THE STATE OF
ASSAM.
(II) STATUTORY RESOUTION

SEEKING APPROVAL OF THE
PRCCLAMATION ISSUED BY THE
PRESIDENT ON THE 19TH
MARCH, 1982 IN RELATION TO
THE STATE OF ASSAM.
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SHRI DINESH GOSWAMI (Assam):
Madam, Vice-Chai 'man, I move the
following Motion:

“That this Ho ise recommends to
the President th:t the Proclamation
issued by the Prsident on the 19th
March, 1982, urder article 356 of
ihe Constitution, in relation to the
State of Assam be revoked.”

Madam, we just now discussed
Kerala. But I thiik the situation in
Kerala and the siti ation in Assam are
entirely different. ... (Interruptions)..
May I have the patience of the hon.
Members, please! The situation in
Kerala and the situation in Assam
are absolutely diffsrent.

In Kerala there were 70 members
on each side and he Speaker had to
save the Government. One member
defected—or “chan sed his side” as the

bers may put it—and ultimately
the Governor, under article 174, dis-
solved the Assem’ly. But the facts
relating to Assam are that after the
Anwara Taimur Ministry resigned—I
am speaking abou the strength from
the Assembly  Secretariat’s own
record—the rulins party—Congress
(Ty had 43 Memb rs, Janatg had 27
Members, the Lef had 24 Members,
Congress (S) had three Members and
Lok Dal had one Member. So, the
strength of the rerognisd parties was
that the Congress (I) had 43 Mem-
bers. .. (Interrupticns) ...Madam, may
I expect some order in the House?

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NA/MA HEPTULLA):
Yes. Please listen to him.

SHRI DINESH 30SWAMI: What
I was pointing »>ut was that the
strength of the pa'ty according to the
Assembly’s own Secretariat was, the
Congress (I) had 43, Janata 27, the
Left 24, Congress (S) three and Lok
. Dal, one. And the total strength of
the recognised nat-onal parties was 55
Members—Opposit on parties—and 43
of Congress (I). And four Members
of Assam Janata, three Independents
and two Others rave in writing to
the Governor of Assam that they sup-
port an alliance composed of the
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Opposition parties. Thus the total
strength of the Opposition was 64 as
against 43 of the Congress (I). And
on November 16, 1981, the Opposition
staked their claim with 64 Members
giving it in writing to ihe Governor
of Assam. The Governor accepted
that so far as 52 Members of the
nationa] parties were concerned there
was nothing to question their allegi-
ance to the alliance but he expressed
his doubt regarding the other regional
parties and also the Independents and
asked the Members of the regional
parties and Independents to submit to
him, in writing, as to whether they
were in favour of the alliance. These
Members submitted to him, in writing,
that they were supporting the alliance.
So, even if we take into account the
strength of the national parties, the
Opposition national parties were 55
in number as against the strength of
43 of Congress (I), plus he had, in
writing, the signed support of nine
other Members in support of the alli-
ance and thus all the time 64 Mem-
bers supported the alliance as against
only 43 of the ruling party.

On January 10, 1982, there was a
change in leadership of the Congress
(I) when Mrs. Anwara Taimur step-
ped down and Mr, Keshay Gagoi was
elected the leader. I have got nothing
to choose between Mrs. Anwara Tai-
mur and Mr. Keshav Gagoi. It is an
internal party matter. But the fact
remains that on that day when Mrs.
Taimur stepped down four Members
resigned from the Congress (I) and
supported the Alliance, taking the
total strength of the Alliance to 68 in
a House of 119. It is rather surpris-
ing that when the tota] strength was
68 as against 119, the Governor of
Assam who repeatedly assured the
Legislators as well as the people of
Assam that at no point of time will he
permit a minority Government to be
saddled in power, suddenly called
upon Mr. Keshav Chandra Gagoi to
take up the Chief Ministership of the
State at about 830 in the night. On
that day I was there and I received
an invitation, a peculiar invitation,
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an unsigned invitation, which came
to my house at 9.3p0 P.M. after the
entire ceremony was over. And we
did not know who actually invited us
for the ceremony; there was nothing
whatsoever,

You remember, Madam, that imme-
diately when this Government was
inr*alled, we in this House protested
that a minority Government was put
in power, but our protest was turned
down. The subsequent facts have
proved that when the Assembly was
called again the ruling party had only
43 Members—there were 43 seals
allofted to it, the ruling party, the
Congress (I). May I know an answer
from the Home Minister, that when
in violation of all constitutional pro-
visions the Governor installed a mino-
rity Government and when the mino-
rity Government runs the adminis-
trations for some time, is it not an
unconstitutional Government? And
who is going to answer for the acts
of the unconstitutional Government?
Am I to conclude that the federalism
in this country has come to such a
stage that you will permit federalism
only if the party who can get into
the seat of power in the State is the
Congress (I) and no other party?
The Governor did permit a party of
43 Members to form a Government
on the ground that they could test
their strength in the Assembly., May
I know why did the Governor not
permit 64 Members who came forward
and staked their claim to form a
Government and test their strength
in the Assembly? Now the Governor
in his report states that during the
last four years a large number of
MLAs have changed party affiliations.
May 1 know who these MLAs are
who have changed affiliations? When
in 1978 the election took place, the
Congress (I) had only seven Members
and their strength increased from 7
to 43. The Members of Congress (I)
were the Members who changed their
sides. The 64 Members did not change
their sides. But the Governor, in spite
of the fact that by defection the parly
position vias to 43, allowed Congress
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(I) party to come into power, But
now he has taken a different position.
He says that there is every likelihood
of horse trading. The faet is that the
ruling party has failed {0 encourage
further horse trading in the State.
Right from the very start of the date
that I have given, from October 1981
to the date that the Assembly has
fallen, 64 Members or at least 63
Members have stood together and in
spite of all the efforts of the Congress
(I) they have not changed parties.
It there would have an opportunity
of horse trading, the ruling party
would have taken some of these
63 to your side and inflate their
number, and the Governor would
not have asked for the dissolution
of the Assembly. But the Centre
advisd for the dissolution of the As-
sembly—the Governor asked for tne
dissolution of the Assembly—not be-
cause thizre is likelihood of horse
trading but because he finds that
there i5 ne liklihood of horse trading.
These 63 Membars did not change
their side. They stood together in
spite of all efforts to woo them. My
submission therefore, will be that in
Assam, instead of really encouraging
these legislators who stood together

in spite of all types of allurements,
instead of providing them an oppor-
tunily to form the Governmient, the
Government made a mockery of
demorcratic procedure. Whethier the
Government would have been a last-
ing Goviernment or not could have ..
been decided in the Lgislature. When
you provide, 43 Members an oppor-
tunity to form the Government, I do
not know under what democratic
normg you dg not permit 64 Mem-
biars 1o test their strength in  the
Assembly. You have dissolved the
Assembly. I have opposed thi2  diss-
luticin, I moved my motion, You may
well say, “ After the Assembly has
been dissolved, what can be done?” 1
disapprove your action, and my
motion is a motion of disapproval.

In Assam the Central Government
have thrown all the democratic norms
oviarboard. The result has been that
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Assam has only ‘wo representatives
in the Lok Sabha. We had six Mem-
bers in Rajya Satha. The proc:ss of
election had sta. ed. The nomina-
tions were filed. And you hava denied
the opportunity t» Membo>rs coming
Rajya Sabha, And Assam will be a
Stale whose 12 Members out of 14
will b2 unrepresented in the Lok
Sabha and 2 out o' § will be unrepre-
sented in this Ho ise.

The legislative proczdure is that
all the laws pass d regarding Assam
do not come to t dis House. The Pre-
sident passes tho.e laws. I think, so
far as Assam is concerned, we do not
have a democrati Government. Ii is
being run by the executive Govern-
ment, unparallelel, in the history of
the democratic countries unheard of
in the democratic countries and never
comprehended by the framers of the
Constitution. Har: is a Stale which
have no roprese itatives in either of
th Houses, and 'o0 Tlaws passed re-
garding Assam will have an oppor-
tunity of being scrunnised.

The Government have taken a grave
rigk, and the risk is that the Pre-
sident’s rule undar the Constitution
cannot be extended beyond one year.
- It thz Assembly would not have been
dissolved and susposing the Assembly
had run its owr course, there would
been time up t 1984 to solvia  the
Assam tangle, g» for a solution, have
an election. Nov Mr. Home Minister
you cannot ext n4d the President’s
rule beyond the, 19th of March, 1983.
You are going to sit in the talks on
the 8th of the n2xt month, 7th of
April. From th. core of my heart I
wish the talks to succeed. But the
time ig very shcrt. Supposing that the
talks do not succed, supposing the
preparation of electoral rolls are not
complete or the entire process is not
completed by the 19th of March, 1983,
what will hapjren? You shall have
1o clamp emergency in  Assam  in
order to get out of constitutional im-
passe. You hare taken such a risk
that in 1983 Assam shall either have
to go for an e¢lection or shall have

3¢ RS—5.

L 29 MAR.

1982 ] relation to the State 130
of Assam

emergency imposed. I think this is
something about which I do not
know why the Minisiry, why the
Government has suddenly taken this
decision. When there was the entire
prosp2ct of the Opposition coming
into power, you ought to have tested.
You would have given expression of
your bona fides.

Thz situation was not like that
in Kerala where the hon. Members
Were changing sid2s here and there.
In Assam 63 Members, all the time
from Oclober, werz staking ther
claim before the Governor. At no
point of time between Oclober and
March did they change the side. These
63 Members did not consist of defec-
tors. In fact you permiited a Govern-
ment by persons who defected, but
you did not permit a Government by
Members who did not defect. 1 sub-
mit this has completely undermined
the people’s confidence in the demo-
cratic norms. Therefore, I have moved
this motion.

I know the motion is nothing except
expressing my strongest disapproval.
Therefore, I have taken this oppor-
tunity of expressing my strongest
disapproval of your action because I
feel that if democracy is to survive in
this country, some basic norms shall
have to be followed whether you are
in power or somebody else is in
power. If the norms are not follow-
ed, then, democracy survives only in
formality, not in substance.

I would only submit, in this con-
text, that in the present changed
circumstances, when the talks will be
resumed on the 7th, appeal to the
Government and to the movement
leaders that in order to avoid a direct
confrontation that I see in 1983 if the
€lections are called for or if there is
ithe alternative possibility of imposi-
tion of emergency, something which
under the constitutional provisions
will be a constitutional monstrosity, I
do appeal to both the sides, the Gov-
ernment to be flexible in their
approach, and the students to respond
with a certain amount of flexibility if
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flexibility is shown on the side of the
Government—I do not want to go into
the details as these will be the sub-
ject matter of the negotiations—so
that both the sides may show some
amount of flexibility, flexibility first
by the Government and response by
the students, so that a solution may
be found, sp that we might not face
the possibility of a total confrontra-
tion between the Government and the
people in 1983,

With these words, Madam, I strong-
1y oppose this Proclamation issued by
the President, because I feel it is
against all democratic norms.

Madam, I move my Motion.

THE MINISTER OF HOME
AFFAIRS (GIANI ZAIL SINGH):
Madam Vice-Chairman, I beg to
move—

“That this House approves the
Proclamation issued by the Presi-
dent on the 19th March, 1982, under
Article 356 of the Constitution, in
relation to the State of Assam.”

qzq, § qg9rgar § 5 wfad
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The questions were proposed,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
The Motion and the Statutory Resolu-
tion are now open for discussion. Mr.
V. B. Raju to speak. Mr. Raju, the
time is very limited, only six minutes
are there for you.

SHRI V. B. RAJU (Andhra Pra-
desh): Madam Vice-Chairman, such
an important matter as this being
treated so lightly itself reveals where
we are, where we are moving to.
Madam, what has happened in Assam
really forms one of the darkest chap-
ters of Indian political history when
the histurians in future write, In this
country we claim that we have a
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democratic polity. Is it only on the
surface? Is it merely a formal demo-
cracy, a technical majority or mino-
rity? Is there any substance in it?
What will the posterity learn or pick
up the threads from? Where do we
live and what do we leave? 1 would
request the Home Minister to recall
those days when the Janata Party
Government was in power, and the
Congress Party—the united party—
was sitting on this side. What did we
say when Mr, Charan Singh dismissed
nine Governments and dissolved nine
Assemblies even without the Gover-
nor’s report? And Mr, Charan Singh
did not realise that the succeeding
Government would copy him. Mr. Zai)
Singh, for whom I have great regard—
he has been my best friend in the
political arena,—would, I hope, look
beyond his nose, beyond the period -’
this present Government, To be «
politician is very easy today. In this
country we have many politicians.
There is no political activity, there is
only political manipulation. But a
statesman looks to the next generation
while g politician looks to the next
election. I hope Mr. Zail Singh and
his leader would rise to the level of
statesmen. What has been done in
Assam? Twice a minority Govern-
ment has been installed on the people
of Assam. It is an insult to the people
of Assam. Even the earlier Govern-
ment of Mrs. Taimur was a minority
Government, as Mr. Goswami put jt—
from 7 to 43 all of a sudden an evolu-
tion took place. And that has been
achieved, that has been the achieve-
ment of the present ruling party
during ifs regime. By en.ouraging
defections you want to run a party-
based democracy in this country. The
trouble this country is facing today
is because of political immorality and
political education. You sow the wind
and reap the whirlwind. What is
happening in Andhra Pradesh? The
tide has begun to turn. It is the ex-
perience of all political parties in this
country. What the people of this
country need is not some party
assuming power and ruling; buf the
people need strength to prevent the
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misuse of power. Ailter 34 years we
have come fo the point where we
started as when fle British were
here. People are losing faith in the
democratic norms or the democratic
philosophy of life. Are we going fo
drive the people of 'his great nation
to such pitiable situations? I have
got before me a 1ewspaper report
saying that before the Gogoi Govern-
ment resigned, the nresent Governor
had given an appointment after which
he went off. And 1is plane had to
land at Tezpur iecause of bad
weather.

The members of lhe alliance were
actually in the Raj Bhavan. They
did not know where the Governor
was. He had given them an appoint-
ment in the Guest Hyuse. The Gover-
nor was proclaimin,|, he was talking
from the housetops that he will not
instal a minority (fovernment. Vet
for 65 days such a Government was
there without facirg the legislature.
When the legislature was called, the
no-confidence motio, was there. And
the Government di¢ not face the no-
confidence motion. Here I blame the
Janata Government. I blame Shri
Morarji Desai for not having faced
the voting on the no-confidence motion.
He should have replied to the debate.
He should have allowed the country
and its citizens to know what is what.
The citizens are more interested in
polity. It was a vrery bad perform-
Tance on the part of Shri Morarji
Desai. Now, the same thing happened
in Assam today. They could have
faced the no-corfidence motion so
that the people could have known
who is who and where we are,

What is happenir g, Mr, Home Minis-
ter, to this country? We are destroy-
_ing all institutions. As you know,
democracy survives or democracy is
preserved by adherence o certain
traditions, conventions and norms.
What are the tralitions, conventions
and norms that we are building up?
We are simply bcasting and gloating
that we are the largest democracy.
What ig it that we have done to build
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up democratic values? All these
democratic norms and values must be
institutionalised.

Where is the institution of Gover-
nor now? You have demoted that
institution. You have destroyed the
institution of Governor. The framers
of the Constitution, before they com-
pleted finalisation of this proposal,
thought whether they should recom-~
mend election of Governors. A team
went out to study this question. Ulti-
mately they came to the conclusion
that Governors may be appointed.
When this power is given to the
Centre and when they misuse it, what

.are the people fo do? What people

today want is strength to prevent
misuse of power, That they do not
have. Many hon. Members on t{he
other side are well-meaning people.
They cannot raise their voice.

[

Assam is a national issue. Please
do not take it as a partisan matter,
You cannot solve Assam problem on
party basis. Please do not try to fish
in troubled waters. If you had given
an opportunity to the alliance which
had demonstrated a strength of 63
members in a house of 118, that could
have worked as an instrument or as
a medium for communication between
the people of Assam and the Govern-
ment of India. You have lost that
opportunity.

Madam, Vice-Chairman, in our
federal structure the State Govern-
ment ig a shock absorber People are
boungq to become angry some time or
other. They become amngry with the
establishment, When they become
angry with the establishment, what
should they do? Unlesg there iz a
channel for allowing that ange: to be
diminished, it may go under ground
ang they will take to violence. Now
you are destroying that shock absorber
irr your democratic vehicle, And today
the people of Assam are against the
Centre. You are yourself using the
State Government as a negotiato~ as
a mediator. Have you any blang to
solve the Assam problem except
calling their movement parochial and
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SePuiallse?  py givuig the dog a bad
hame, you do uor nave tue rigat
to Dawg it ur you do hot souve iue
ASsain proowem, you Kuow whap the
repercussiong wou.d be and wnat 1S
famuicauous are. 80, wnat are you
gowmng to do?

Whenever you are in gome difficulty,
you cad some leaaers oi the Upposi-
tion for some goody-goody \ak, Any-
how thig is not the time for me to g0
into the Assam ques.on and into its
mentg and demerits, But about the
behaviour of the Governor and the
institution of Governor, I have to say
somedhiug, He cal.s and aliows a
minority Government to function for
65 days artg he doeg not ailow the
alliance which hag get 63 members
t0 assume power. How can we have
faith in the ru.ing party? rhig d<mo-
cratic funciioning will be a success
and there will be progresg in the
country only when, ag I said the
other day, you make the Opposition
realige that it js the government in
waiting. If the Oppositlon fee's, jt the
Opposition parties feel that the ruling
party will make use of all methods
and means to prevent the Opposition,
even it it wing an election, from
coming to power, maturally, it will
Jose faith. I know that the difficulties
jn this House glso, Madam Vice-Chair-
man, are because of the non-response
to the legitimate and constructive
suggestions coming from the Opposi-
tion, There is no rappori at a'l
After having been here for twelve
years or So, I nmow find that there is
a wide gulf between the Opposition
and the ruling wing. It ghou'd not be
80. Democracy jg not like that. Demo-
eracy meang discussion, debate and
dlalogue and there must be rapport
and understanding. So, without taking
much of the time, 1 would like to
reiterate myfeelingg or give expression
40 my views in a candid way, in a
forthright way, that +his ru'ing oarty
ghal’ not preside over he liquidation
ot democracy and federalism in thig
coun?ry. lrr the two years and two
months of thig ru'ing vartv's tenure,
there hi ve been 14 times of President’s
Rule it 192 Stateg and in two States
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twice. It is a record. Prasident
Lue for 14 timeg in twg years an
two months!

SHRI HAREKRUSHNA MALLL
(Orissa): It ig a sad record.

SHRI V. B. RAJU; So, p'ease tak
note or this fact, I am not speakin
irom any partisan angie. 1 know tha
1 do not have an opporiunity to expres
my viewg here in the fuwure, Bug
will voice my feelingg from outside
This is actually stabbing federalisn
it the country. You are centralising
the polity; you are actually centra
lising the administrative powers; yot
are centralising the economijc powers
and you are centralising politica
patronage. This js the shortest cu
for the disintegration of the country
Don't al'ow the peovle of Assam 10
feel alienated. Delhj iy mot India;
India ig far and wide. What was
wrong on your part? You could have
advised the Governor to ca'l the
alliance and form the government
there. If they hag failed to do that.
nobody would have b'smed you and
nobody wou'd have fought with you.
So, the way the Governor behaved is
something bad. (Irtterruptions).
Madam, there is some disturbance
there on the treasury benches: He is
a Minjster. (Interruptions).

SHRI SADASHIV BAGAITKAR
(Maharashtra): Madam, what is it
that is poing on there? When the
speech is going on, how can thayy
disturb like this?

SHRI V. B. RAJU. This is how they
behave.

SHR; SADASHIV  BAGAITKAR
Madam, thig is highly objectionable.
If they have got something serious,
they car oo t0 the Lobbv and discuss
it there We are being disturbed here

SHRT V. B RAJU: Madam now I
wil' finish  Now, Kerala and Assam
are twn different things. We have
discussed Kera'a But 1o+ not Assam
b~ comnared with Kerala N6w, in
Assam as Mr aswami has correctly
analyead, you cannot have more than
one year of President’s Rule there.
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How ace yuu going to tace the problem
r 1Y903: Ay Now, il e e.ecllons are
due w1 1v83 lreoruary or beiore
Marca. You can have une maore yedr.
(Tume beu rings)  Therefore, you
have no p.an and yuu have ng p.o-
gramme exceptung, s:tually, the pro-
gramme of cent. alising puwer,
cenurduasing actual.y everything, ot
dorug wilugs 10 an aitocradc manmer.
You have pg otuer siggestion, What
is jt tha, you are pu.ting up belore
Par idmenty Now, President’s Ruie
meang Pariiameny shou.d assume
respunsibility, Parlinment feels why
it shoutd assume t..¢ responsibility,
Why snould not the Assemb.y be
kept auve and the Opposition al.iance
given a chance? A ready you nave
kept 1t for four ye.rs, Why wag it
kep, a!ive for four years? In order
to see that Congrss(I) would be
ab'e to form a gover ament? You have
made all the efforts Yoy have tried
defec ions It has reiched g saturation
point. There are np other too's in
your hand to use c¢r misuse. (Time
bell rings): And when you became
so frustrated that you cannot form
a Congress(I) Gove nment you have
taken this step. Arg it is not good.
I am sorry. I support the Reso'ution
moved by Mr. Din~sh Goswami,

THE VICE-CHAIRMAN (DR.
(SHRIMATIT) NAJMA HEPTULLA):
Mr. Bipinpal Das.

SHRI BIPINPAI DAS (Assam):
Madam Vice-Chairran, So far as
Assam ig concerne:. two issues are
Y involved. One a'lejfation agaims: the
Governor is that he installed a
minority government lad by Mr.
Gogoi, Madam, while speaking on
the President’s Ad-iress, I explained
the circumstances in which the
Governor had to call uporr Mr. Gogoi
to form the Ministry, Now, various
figures have been given. Mr. Goswami
has said that the alliance Lad a
* strength of 63, which has been
quoted by Mr. Rasju Let me give
the exact figureg which were given
by the Sveaker of the Assembly him.
se'f on the floor 0/ the House where
I was present What is the Alliance
strength? Janata 27, CPM 11. CPT 6,
RCPT 4. SUC 2, Iok Dal 1, BYP 1
and Congress-S 3; that makes only
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50, nut 63. These are the figures

8ivea Dy tne Speaker ot Je ASScibiy
betore the House. ‘Lnesesure, the
Ainance did not nave a clear majority,
ang 14 he circumstances, in  wnich
a small group of seven or aight
peopie were undecided ag .0 woom
they shou.d support—in such a
situation and becayze thére was a
growing demand from the people
thay infteag of Presidenss iue,
there showud be a popular Ministry,
the Governor opted for one principle
that the sing e largesy parly shou'd
form the Government. This was
not the fir t time that this principle
was followed, Ag far back ag im
1952, a minortiy party wag a lowed
to form government irr Keraa, It
wag allowed. When only 12
Members... (Interruptions) Let me
cite another example of Madras
and. .. (Interruptions)

SHRI DINESH GOSWAMI; Was it
the largest party? (Interruptions)
That is the point. (Interruptions)

SHRI BIPINPAL DAS: Irr Kerala
you permitted 12... (Interruptions) L
quote an instance, In Madras, when
Mr, Rajagopalachari first formed the
Ministry in the then Staie of Madras,
the Congresg Party did not have an
absolute majority but the Congress
Party was the single largest party ir
the House., Shri Sri Prakasha was
the Governor at that time and he
askeq Rajaji, with the single largest
party, to form the Ministry instead
of Shri T. Prakasam from the Opposi-
tion Alliance. These are the facts
An alliance cannot be relied wupon
for a stable government. He decided
that let the simgle largest party,
Congress Party... (Interruvtions)

Madam, it has been said that the
Governor should have tested the
majority of Mr. Gogoi before allowing
him to form the Government. In all
humility, I would like to quote an
exampe. When the learned President
asked Mr. Charan Singh to form the
Govermment in Delhi, was it tested?
No. The President gaid that let the

majority be tecteg in the
5 pv. House Thig is exactly what
Mr, Prakash Mehrotra gaid
that Mr, Gogoi should prove his

/
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majority in the House. These are his-
torical instances. (Interruptions) The
President said thay Mr. Charan Singh
would prove his majority on the floor
of the House. He dig not expect him
to prove his majority then and
there. The same example was follow-
ed by Mr, Prakash Mehrotra in Assam.
After the 1967 elections, a numbe; of
States had the so-called S.V.D. Gov-
ernments or alliance governments.
Will anybody count as to how many
timeg the President’s rule hag to be
imposed between 1967 and 1972?

Now, what was the beauty about
the Assam alliance? The beauty of
the Assam alliance wag that all the
major parties said thal they did not
want to joint the Government, The
Janata sajd that they woulq not join.
The C.PIL, SUCI, R:.C:P;JI;, CPM
all sajd that they won’t joint the Gov-
ernment. They gaid that they would
support the Government from outside.
Now, how many Members did Mr,
Sinha have? He hag 3 Members of
hig own party, one from Lok Dal and
perhaps one Member was from B.J.P.
How could he have formed the Min-
istry with 5 Members only? Would
that Ministry be a stable Ministry?
In those circumstances, the Governor
decided to ask Mr. Gogoi to prove
his majority before the House,

The secong issue is as to what
happened later on, The complaint is
that the Assembly wag calleg after
two months and four days or so. The
Assembly wag not called earlier for
orte simple reason. The Vote on Ac-
counts was to come up before the
Assembly. The Planning Commission
delayeg allocation for the State of
Assam, For this simple reason, the
Assembly was called not in February
but in March.

What did I see in the Assembly?
If they really had an alliance ir
principle and in true sense of the
term, they would have informed the
Speake; that there was the alliance
composed of these partieg and so and
so0 wag their leader who should be
given his rightful place in the House.
Biit, Madam, that was ot done, They
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did not irformy the Speaker aboyt it
Each party was given its respective
seats. Who occupied the seat of the
Leader of the Opposition? It was not
Mr. Sharat Chandra Sinha. It was
Mr. Borbora who occupied the seat of
the Leader of the Opposition and not
Shri Sharat Chandra Sinha, How can
you gay that it was a true alliance?
It was a propaganda. It wag a slogan.
If, it fact, they had formed an
alliance, the seat of the Leader of the
Opposition should have been occupied
by Mr. Sharat Chandra Sinha, No, it
was not done. How can you say-. .
(Interruptions)

THE VICE-CHAIRMAN (DR.
(SHRIMATIy NAJMA HEPTULLA):
Why don't you speak from your
party’s time?

SHRI BIPINPAL DAS: Madam, Mr.
Goswami might like to know wha?
was the strength of the Government
side and what was the strength of the
alliance. When the House assembled,
we were not in majority. I have got
the figures. Congresg (I) had 46 Mem-
bers and not 43. PT.C. which joined
the Ministry had 4. The Progressive
P.TC. had 2, Muslim League had 1
and Independentg; were 2. We were
also 55 in a House of 118, Leave
aside the Speaker. Now, 117 remain-
ed out of 118. 110 were equally
divided. Severr Members stood in
between. Who were these seven
Members? Mr. Jogendrg Nath Haza-
rika, the ex-Chief Minister said to théy
Governor and also publicly that under
no circumstanceg would he support
the Government leq by Mr. Sharat
Chandra Sinha. He said, ‘No. So far
as Congress (I) jg concerrred, I would
negotiate’ Ang when he went on
negotiating, he brought s charter of
demands, some ten demands or go,
some political issues, some land issues
etc. He categorically said that he
would never support Mr. Sharat
Chandra Sinha as Chief Minister.
Therefore, there wag no question of
these seven going to that side ané
increasing the strength to 52. It was
out of question. The only question
was whéther they would increase our
srength to 62. It was the only quee-
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tiorr that remained and because our
Chicf Minister cou'd not accept some
of Hazarika's dem'nds on principle,
the Chief Minister decideq ultimately
to resign, What ig wrong in it? Tois
happens in a country like India, in
a State like Assazn, In a situation
like this guch developments are quite
natural. They do take place. They
will take place it future also, We
should not be scarad about it.

Now, the question hag been asked:
Why the Assembl, has been dissolv-
ed? In such a si uation, Madam, the
Governor, who ha: been much malign-~
ed in this House by some Members,
tried twice to form the Government.
Two timeg he failed because there was
a small group of Members, some seven
or eight or so, wao could not dacide
which side to gc. They made all
kinds of demands. ‘The alliance
strength went upto a limit, They
could not increas: by one more. In
such a situation, the Governor thought
that everr if he hud allowed some time
for another Mini:try to come in, that
will also remain unstable. Therefore,
the best democratic course open be-
fore him was to ask these people 1o
go back o the people, the masses,
That ig why the Assembly wag dis-
solved and he recommended dissolu~
tion, He wanted the Members of the
Assembly to go back to the Dpeople
and come back ‘with a fresh mandate
so that & clear n andate may be there.
so that the Assembly may have a
clear cut major.ly party and there
may be a stabk Government. If the
Governor, in hiz. wisdom, decides like
that, can anyon: accuse him of un-
democratic attitude or approach?
Madam, I don’t think this can be call-
ed undemocratic. He followed abso-
lutely g democratic protese, according
to his judgmert, under the circum-
stances. And he followed some of the
precedents laid down by the earlier
Governorg or iearnt by himself in
similar situations and, therefore...

SHRI HAREKRUSHNA MALLICK:
Untenable. T

SHRI DINESH GOSWAMI: God
save Indian dcmocracy,
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SHRI BIPINPAL DAS: [ have no
time but...

SHRI DINESH GOSWAMI:... it i
a minmority Government ang it has
been proved in spite all the assertiong
by Mr, Bipinpal Das. (Interruptions)

SHRI BIPINPAL DAS: No, no.

SHRI DINESH GOSWAMI: Yes,
yes.

SHRI BIPINPAL DAS: Pleage check
up my record, my speech which I
made on the Presidential Address, I
said, the Governor asked Mr, Gogoi
to form the Government, 7T also said
exactly the same words that it was
now for Mr Gogoi to prove his majo-
rity. If he csn prove, he can stay.
Otherwise, he hag 1o go. Please see
the record. I said it, (Interruptions)
I never mince matters. So far as
democracy is concerned. . .

SHRI HAREKRUSHNA MALLICK:
The Governor hag faileg in hig duty.
He should be recolled and impeached.

THE VICE-CHAIRMAN: [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
We have very little time and ag every-
body said it ig a very important mat-
ter. So, please do not disturb. When
you speak, they would not disturb.
Let the proceedings of the House go
peacefully.

SHR1 BIPINPAL DAS: Madam, so
far ag democracy is concerned, my
mind is absolutely clear, my consci-
ence is clear. I said on that day and
1 repeat it today that the moment
Mr., Gogoi checked that he did not
have the majority because he could
not compromise the position with Mr.
Hazarika, he resigned and he acted
democratically. This is my view.

One of the problems posed was: Can
we hold the electiong within one year?
1 don’t umnderstang why ghould any-
body feel on this day that in the next
one year we shall not be able to hold
elections, That means, do you come
to the conclusion that the problem of
Assam wil] not be allowed {o de
solved for more than a'year? Do you
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come tp tnay couciusion? I am  an
incori1gio.g opumus.. I be'ieve now
there wiu be pressures from the peo-
Die, 0ve 0w e Governeng ang also
on the leaderg of the movement 1o
€O 10 g sevv-wmeut. And the settle-
meng is coming very soon. Once the
setuement js arrived at the quastion
of revision o3 electoral polls will rot
take much time,

Madam, in conclusion, I want to
Say that (his gituation has been creat-
ed by, I do not want {0 add ¢p use
any unfavourab.e or uncharitaole
adyeciive, the very pecu'iar pehaviour
of some m2mberg of the Assemo.y,
which compelled the Governor to re-
commend dissoiution of the A-sem-
bly. <That is how this situatiorr was
created in Assam. Most of the com-
mon peop'e have welcomed the dis-
solution of the Assembly because of
the behaviour of some M.L.As, and
they say, let the peop'e be given a
chance and an opportunity to elect
new members, give a fresh mandate,
This situation has heen we'comad by
the general public of Assam and I
hope that this wi'l have arr effect on
the Government and this wil' have
an effect on the leaderg of the move-
ment also, and 3 settlement wi' be
arriveq at. Once the settlement is
arriveq at, there cannst be any diffi-
culty to have an e'ection i Assam. I
do not share the pessimistic view of
Mr. Goswami or Mr. Raju, what will
havpen it el-ctions are not held in
one year? Why shou’d you think so?
Let us put our headg together. Let ug
advise the people, let us create a situ-
ation, create a c'imate so +hat the
political prob'em before the State
and the nation is solved ag earlv as
possible and e'ections become possible
withirr the time given by the Consti-
tution.

Thank you very much, Madam

THE VICE-CHATRMAN TDR.
(SHR™ATI) NATMA FEPTULLATY:
Mr. Biswa Goswami WMr Goswami,
there are two speakerg frm vour
partv and the time alloited is seven
minutes.

SHRT BISWA GOSWAMT (Ass:™):
Madam, I alone will speak.

[ RAJYA SABHA ]
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Madam, Vice-Chairman, I suppoet
the motion moved by sSari Dinesh
Goswami and oppose the Resoiution
moved by hon. Home  Minister,
Madam, the Constitution and other
democratic norms and conventions
have beeth flouted by the Governor
of Assam. He has acted like an agent
of the ruling party than an impartial
head of the State. He has owered the
przstige of the high office of the Go-
vernor by acting in a most partigan
manrer and throwing > the winds all
democratiz norms and conventions.
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Madam, affer the resignution of
Mr. K C Gogoi, the Guvernor should
have invited the laft and democratic
alliance 1o f rm the Governmenk.
The left and democratic al'iance has
63 members and on the date when the
no confidence motichy was raised, 61
members rose in their seats, thereby
clearly proving that the lefr and de-
mocratic alliance had a clear majori~
ty in the House of 118. But the Go-
vern-r instead of doing that suggested
dissolution of the Assembly listening
to the advice of the miority Govern-
ment, whi~h c~uld not even face the
Assembly. The Governor in his Report
to the President said:

“During the last four years, a
large number of MLAs have chang-
ed partv  affiliations ouvita o fow
times The present strength of trea-
sury benches and the cpvosition is
more or less even in the House.
Since the partv lovalties of a cer-
taih number of the Members are
extremel~ flexible, the exect majori-
ty of either the ruling or the op-
position woarties is of little conse-
quence Thus with the oresent com-
positi~n of the Iegislature, there is
every likelihood of horse trading,
and. in my opinion, there is no
possihility ot farmation of a stable
Ministry in the State.”

The Governor should have written
in his ren~rt that there is mo pPos>'bi-
litv of formation of a  Congress—I
Ministrvy in the State of Assam. The

Governor should know who Mr, Gogel:

~«q
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is; he changed his affiliation twice;
he toppled the Assam Government
led by Mrs. Taimur; he toppled the
Janata Government, and the Governor
invited him to form the Miisiry, and
he is now talking atout defections and
lamenting on horsc-trading. I agree
with Shri Dinesh ( oswami when he
said that rather the fact of the matter
is otherwise, and fthat is because
horse-trad:ng has failled in Assam, the
Governor has recorimended the dis-
solution of the Ass mbly. Horse-trad-
ing did not succeed it was tried, and
63 members remainzd solidly behind
the Left and Democratic alliance, and
this horse-trading tried by Mr. Gogoi
angq nth-- failad Madam, what did
the Governor do? You will be sur-
prised to know the manner in which
he acted in Assam. On the 16th of
November 1981, the Lefy and Demo-
cratic Alliance staled its claim; the
Governor gave c-rtain  conditions
to be fulfi'led. And the conditi~ns
were: You should have one leader
and a common proiramme. Then de-
Iiberately he again puf cerfain other
conditions: Other than the national
parties, other independent mem-
bers and regional partieg should give
jn writing their support to the Left
and Democratic A’liance. All these
conditions were fulfil'eq by the Left
and Democrati alliance and a com-
mon vrogramme % 3s submitted; Shri
S. C. Sinha wag unanimously elected
the leader, and even the Governor
said o 12-1-1982 after making all the
verifications: “You have well made
your case’ The C(iovernor expressed
his satisfaction after the verification.
He got the proof that 63 members
were with the Left and Democratic
Alliance. Still he did not invite Mr.
S. C. Sinha to form the Government,

Shri Bipinpal ‘Das has raised the
point that major political parties were
not prevared tn narticipate in the
Government. That is not correct.
Major volitical parties wrote to the
Governor ‘that they all were
willing t»  participate in the
Government. The Sovernor met one
of our party men bers Mr. Chakbhal
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Kayung—he met some members in-
dividually—and asked him whether
he was prepared to support Mr. K, C.
Gogoi if he is elected leader of the
Congress Legislature Party. Shri XK.
C Gogoi was not yet elected the lead-
er and here is the Governow who
asked our party member whether he
will support congress—I Ministry if
Mr Gogni wag elacted the leader I¥f
this is not true, let the Home Minister
deny it. Again, Mr. Chakbhal Kayung
wrote back t- the Governor; it is all
on record. He wrote like this—I quote:

“I confirm my rep'y in the %ega-
tive to your querry if I would sup-
port Shri K. C. Gogoi”.

The Governor acted like a2 Congreas
(I) man, like a Congress (7) agent,
and mot as an impartial administrator,
This is what has haopened After the
claim of the left and democratic al-
liance was proved, the left and demo-
cratic alliance wanted to meet the
Governor, The Govertior gave them
the time. He asked them to meet him
at 3 PM on 10th January, 1982. But
suddenly, the Governor absconded,
Hig whereahouts w-re nnt known., He
cou'd not be contacted in the Raj
Bhavan Should this be the behaviour
of a Governor? We have got a Go-
vernor of this type in Assam. He ab-
sconded. Nobody knew whare he was,
Then, he came back. Then, he sfeal-
thily arranged the swearing-in cere-
m-ny of Mr. K C. Gogo’ When the
left and democratic allian~e wanted
%0 meet him. he gave them interview
in the circuit house and not in the
Raj Bhavan, because, in the Raj
Bhavan, preparations for the gwear-
Mg-in ceremony were going on. Under
the cover of darkness, Mr. Gogoi was
installed in the Ministry.

SHRI HAREKRUSHNA MALLICK:
Shame, Shame.

SHRT BISWA GOSWAMI: This is
what the Governor did The Gnver-
nor's behaviour was like this Nowr,
the Government mav *hink of cohe
ferring the Padma Vibhushan title on
him on the next Repub'ic Day, for
his acting in this matiner. to serve the
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" interests of the ruling party. (Time-
bell rings) Madam, I would take one
-or two minutes more,

Then, the Assembly has been dis-
solved. This is an extraordinary step,
which the Government hag taken I
they really want to solve the Assam
Problem, they would have preferred
the installation of the Opposition Mi-
fistry. In this case, the left and de-
mocratic alliance would have helped
the Central Government in finding a
solution to the vexed problem of
foreign nationals. But they have dis-
solved the Assembly. Actually, the left
and democratic alliance had the maj-
ority in the Houge. They, have trampl-
ed under feet all democratic norms
and conventions, They have gone
againgt the Constitution. Madam, sixty-
three Members of the Assam Assembly
submitted a memorandum to ‘the
President, after the installation of
the K. C. Gogoi Ministry., But then,
Madam, even after that, even after
the attention of the President was
drawn, the Assembly has been dissol-
ved. What happened? The Rajya Sabha
elections were due. Candidates filed
thier nominations and the scrutiny
wag also held. As Mr, Goswami has
said, Assam is practically unrepresent-
ed in Parliamedf. In the Lok Sabha,
twelve  vacancies have 1o he
filled. Electiong could not be
held. In  the Rajya Sabha
also, two wmore Members would
have come, had the elections been
held. But these elections tto the Rajya

Sabha could not be held because the
Assembly has been dissolved. I do not
know when the elections will be held
in Assam. Elections canhnot be held
in Assam until and unless the foreign
nationals issue ig solved. And I do
not think the Goverament is sincere
in solving the forelan nationals pro-
blem., (Time bell yinygs) Madam,I will
take just half a minute. Had they been
sincere, they would not have raised
new questions at the time of negotia-
%ions with the movement leaders. In
the last round of tripartite talks, Go-
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vernment came forward with the se-
cret  policy instructions circular.
Nobody knew what this circular was,
the secret policy instruetion circular of
1965. Nobody knew it. Suddenly,
it came up, the secret policy instrue-
tions of 1965, I woulg like to

quote, Madam, what the then
External  Affairs Minister, Shrj
Swaran  Singh, had saig in

. the Lok Sabha , i1 1966. He said that

no person coming from Eagty Pakistan
after 1st April, 1965, without valid
travel documents would be given In-
dian Citizenship. This wag the state-
ment made on the floor of the Lok
Sabha, How can the Government
now say about the policy instructions
of 19657 So, I do not want to go into
details of those problems. [ wish that
the solution is found out through ne-
gotiations, The negotiation is going to
take place again in the next month
and I hope a solution will be found %o
the satisfaction of all. We want an
amicable solution, amicable settlement
of the problem. We are tired of this
problem. Therefore, I do not want to
complicate the issue by raising other
points, We want that a solution is
found ag early as possible.

<

With these wWords I oppose the Re-
solution moved by the hota, Home Mi-
nister and support the Motion moved
by Shri Dinesh Goswami.

y
ot dore feed <t (wmeomdm) ¢
WrEafwT Figw Agvda aifgar, #
T FT ART § R owme A Qe
@51 far wF F @ oy A9F
qEA q7 AyAA FT | qH AT
frga Qarg § foodr W gag &
T} TN T I¥ @ FT CAT aar
& frAram &Y fgqra ¥ asw &
TAT T FI FYIT NT  GERT AT
W R AT WIT IT ¥ 9@y wqw
§ N ograrg & oz forg wEAew
WY o AT At TR
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qIEgT WWW {F O MFA0T FRar
sz ot FaE st @ Sse aig
Ft NFAXAT FIX F FAX TS wAN
& %, 9% & gamar § 7 agy @
gaifad #=w @ AR WA grang
# foT ¥ ars wramw Qe <@
& guaw § fo oF wieegwaw
FEGY F TAIHS FW Ffa¥
gx ¥ AT ¢ 9@y | AW A
FANCNT 3T I AT gAY
ara® AT TEnd fr ¥ g AEwT
F wgam wigw 5 wgr <a wd
qrdf &Y augar #iv ol ) Fwmd
FY  @EEAQl, S ®y  awcrfiat
AN & WIT gag IsF & qAr
qaar & & sma o Jmav 3@ I9
qe 950 gHT ¢ &7 A A9 W
a1 FC 93N 41T 99 FT qF X
FAFIIL AU A 2@ a¥ qaqw
qIgE I ag ®F T AT IEA aFgr
# UF UY X U GigT #i faa
g fF =g 7 w0 «dF® F Av@d
fogr &, Fa1 WIS S0 wWT w3y
gf gx & AMRT 9% @ § ar
agf, A o¥ graig @ I oy
gl agt faara v ¢ & foddee
AN (FAT AT WY FIE GO AN
TAT AL W 90 1 T oqar
1983 & IA1 & wag ar g’
faed date &Y WA gr ad &
g ¥ gywar g 5 oag ferfa
it &% fx (@ dare & wigil
ar agl A g 1 g8 F FaErrd
fre 7¢ & 1 ww W™ § AT
giie § ww ¥ T fRe A
SIefy | Wigafear, § 9 a4 qI9AE
fearar =argm f&F q® aw =
& 1978 =1 ag wmiar f& 99
saar wEf & 5@ oqeF A gERAT B
qIX FIU B IqAT A7 WT W
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¥ wagar g fr faar @19 que
ATy § AVraAl FOTwoar ¥
fad srqar mar f5 38 awww fa
@A B AT JOT AT AY 98
arg faw =i & A8 ¢ afw W
Tl & ued 3@ 917 A T R
F T WA 1975 § @y @7 qe
F ggg ¢ dAiwe X, fwg o F
]I FE T F, AT AU fIAv
ar 5 fgrgeata v ot M i@
F qqag FE TigQ | 7w fgrgean
#1 Fughas £ 919 vy ¥ /MY
Tgt ¥ WA I T A g fraArA
W A Fr ogwed A § fwogard
BT AT gaw wex gfagal wy
qeF 7 aegdl ¥ fad gEvATa T :
FeF A4 ge AAIEE A gHmat
¥ fagrs geyara #3 7

= foa wem mr (faerv) : 1975
£ gla &1 ST HAT T@ | AT AT
1975 77 7gY, agh & A § 9@
77 T |

st gz foag wit : g aw
git wqry § faw w1 9% «@, a©
F(d 9T BN qGT AT AT F |

Fy Ay foar w119 g faar
5 qt fow oF g9 g A
qig 7d ¢ 9+ ag ww ¥ N
qor gt o fF gw swglvaa
¥ g3 § a5 wifaa & [fEw f@w
gvg ¥ wig 7 aghtaa FT AGF
gEar ¥ 9% A ¥ 3w §F F
Tig arz W@ & ggma € Wi
¥ qiz w7 ¥ 99 Ay wagd w1
#t ¢4 ¥ dgar qE fFar a7 A
gF 2 #T gw 7 €Wl 411 W q
ox a0 F W & AT Y fgegEana
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F 41 g gd wAelail B fewey
F LTy FZ 47 ST AR W W
suglas &t &8 ? ®gl ¥ ¥ W
ST FY WIS F arer et ?
T MY NEFE ATH WISV 9% &S
§ @ §? e Qa1 § @y & ds
SR g o

ot forr g @\t 2 We mWOA
4237 FiaT gaEw Tw fEar 4
qv oo FaT fEwm 7y ? owgy A
Wl F gAY QFIES &L oiqATl.,
(Fu=ara)

ot e faey it @ AP
NI I7°47 arfgar, agh 9¢ F9
q& Fm A, FB gar qifafeFs
qrfest a1 T37317 arg arg @7 warg
F A4T0AT F1 IRIAT | g FAEA
g f& feadt avg § amwmw & I
AT & fargT fFar s 4 9
AR 99 AT § T gEOA F) A
FA & A7 g F R AAETTET
TF T &1 Qar @t § fm § ol
§v IaT GOETY [AITT AmET § 1
o AF awYAT AT IV & G FAT
Y an faewr g qa1 & aw &%
o1 9% & 943 agt 97 5@ wGwre
1 feafcr T de @) g7 T ¢ fa
239 AN AT §F W AT IAF |
HE AHETVAl S oqgt 9v HWeEe
¥ 3@ a9 faewe § my oW
qal gIaa J@l 9% fHa dar =) ?
T g4 argl & FIAZ AT TEHTT
q #wv gl AT ¥ gy qEFF T
uF gr H A0 @y ¥ fag s
TF % B 9 q faawy 3 & fag
qu wifwwr & § | 9g FAT T
agw TSI LY 7 q¥, TN
LI EC T I ST
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of Assam
TEA FAT AT IMFEH T Y
FIq FA OB oA0T FEF ¥ gEA
FZ1 (F wrEd, qrarg w1 fggeana
¥ yyezrd & Jrex F fyg wramw
F A g § IR ga v FfAT
gH Fifqr &3 1
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SHRI BIPINPAL DAS: I take ob-
jection to that. Assam is already a
part of the mainstream of India.

s @247 fey Tt ;. maw &
A9 Jid F1 WI\] A § TH-
7 A3 F NI 1 AT FEA AT
qada 48 § % siw® 1 q¥ AW
¥ ¥ F fqg 51 Fw @t
g9 A% & §a9 F F3 T §
IF! A¥F qIAsTE I F) I g |
¥ 587 &1 wass ag § ¢ IR
WA F) TN g, T WA &Y
FIq {1, AR IIT IIX@ & g
g, FAFAU G AT TNAE aF
fegrgearT av € 1 zafaq #@i4w &
3% &M S ¥A FE I AET &l
Fia FF &, 98 TAQ § | WIT AT
gfaisal sqr Hic HIC IAE! F1Q
# g gvET W dn g A §
gamal § fF ag fegrais &1 @<
TqrT F (AC AIST AZ LN | FTAFAY
g Widd & Fia FA A0
Rer Y QFQr Fr ata woAr Tfge o

WTITT F! GAEQT T g T &
forg o reaawT gl ar § SHE F FT
CHl SIS &1 9T § I 5 T
TE AERX &7 X FEA § HIAAT
A YT | WA F AIAH K<
w3 { g3l A § a1 ¢ v avar §
AT F § IR FT GATT G AT G |
A3 99 7 M ArAE TS &
Terdl oge & @ A TER
s wrdft g 1 TaT wwar
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g R F3 1@ wrga § N A
T3 767 97 & qar § A7 399
Fn I v oITi TEIU AIWA
fim, AT AEr Rar @ g
g AM A3 qTiT A Fa FA §
@A oI Ty eI & 0 F oLIM
wrug A AU § ) oAtar WA
G XX F qeAA3 IT AT AT | AR
TR IT gy we N fgwi & wEAr
RB/ITT (B0 N qiar S ¥ IIA
UF fggr 1 51 FF° T IT AT
FIeq(T A AgF w1 91 gwAr § )
& 13 o7 wv g g F oA
Ak Aty ¥ ea § 37 wamw &
FIT F1 Fa99 ¥ a7 FA B
NAT w07 afzgg  gAwAWRF
Fmi B FAFn v fw e
I T AT FT F T Tl P
wew AT g1 3 IEAI ) gF 9T
gt § oA aw Ffgr M oA
N NAgr 733 § A1 qF F OF
w3 Rt Tdon owgx € gad
38 91 37 4 af 97 Iy qITA
AR AIING FLAAEA
g 5 —

WH Ie%a T Y AN g Ry §,
AF T f AT Frgn W

AT AW Jww I FZIF T47,
RAF ¥ X, T3 N g
F X IA A ITe7°Q FITE PRI
R ) AT qg IR ISAY
F}AQA I AT RTIGE Y wAE
$q A3 T X 7IT Aa HOT
FA 9 mET F awq § e
g & orger A s aia Ef A
wFifs fog w999+ g7 agy +¢
W AT g ad g9 A A
A3 9 N vrar FZIr FITN)
gATfedr F@ T fpg a7g & A15,
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gaifedr gowe & azfee avg &
w1 Ffar g, gafea avgmie o
feg avg § OF T 38T Fiar 787 ?
¢@ giea § foagra 39% % T
@ @ v fe g2t av o€ w7 &0
NFTATT fpar ST | S9F Gy
g I¥ J@ F FwT FoGY
fagd 5 Sarafes wide e
F afey frer fod o o awy § @
Frg ofg | & gavEwe W@
AR IT@AT HETIT K R g
f& wgiv agr dvred ¥ 3@ w9d
® AW AIWE I § 1 Filw
7 w%q ¥ Fg v 97 @@ F
wig d29 o7 7§ & 9wy gm 3@
THIATw §, f9aFr Sw%F @y I3
U qT FIA R AFT A TIF
Aaar § zafge & smar ama ady
TG ATKT AT TET FT DEA
f& 9 & Ay qgafggeam & o
AT w1 @ faqr e G cE
7 97 f& Fav @7 ITT T A9
¥ fgegers A mwaaiad; ¥ AFNA
¥, fgegeara v mgndfE A
R 9N (Regeara & FAW Tt
F AFTT W fowF g g
W1T ov gq § 93 TgedE § | ¥
HEEIST F TAH @ AT FT
T ST T &7 (U ave
aigg FWar g HIT SR Feal
g f& =9 =@w @) W
feafy & sad #wagrar mow g
g fe&r ox as Sy QUF 9%
qFgE F AVE NHATT B IET A
AR, YTT(YIH HIT g favierar
F qFYT g

+

Mo WrE WAFEAIT (957 WIW)
ITATIETL AT IRAL, Trwas T fxadr
fgar goieg g9 *1 & 39 97 TH
TN ZHA qM A | WAL G\
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[sto W€ wgrdiv]

g AAFa Fr f5ar gFE A S
A v gaaw § faad faqr AR
qANT faa IO 9ue 8 § MPaz
F L FY fHa0 F) & TR [ FY
CID AR COERE A B I 1 £ i
R FE AT FI AFAIE AT
aft Bl...

SHRI BIPINPAL DASS: That is

what the British Prime Minister said
the othey day.

o WIS AZTAT © AL DT FT TG0
gt g1 Wy & v fefem  wrgm-
fafaeze & glefadz fae mar 350

sy fafua aret qw : wm afe-
ffvr @i € W AR AETE
FE & a1 a7 gicfme 2t smr 2

I Wi§ A o AEr faer
F g|iefedz | :

 fafer a aw : gw A Al
faar, art fggeam #r fAar §
(wtatere)

Mo W ALNT W@ JT TAH-
He & 10 ITF Ffse FH F G
g

o W@frmew a0 & aw
W § IR fGRem & SJaar &%
R

I Wi AFAIT © HUET L
o 9F gfefpre 28, =€ o %,
ufefedz 3 3, fafew wadiz sfe-
fede 2 %, o9 af9w @@y fax &
TE oAr gwY AfeT T 9 afelwde
TR A IT e & Foagt oY

of Assam

F w99 9 s fr e
a8 W T wdaaTSr @ FT quen

S gt g@aewg (SO%
wew) : W fggear agt § Fav ?

30> Wrg qFrAe o F fEEgeawr
at & § afwT fegemr @ &
A gW WWAl W@l 9% 9§r aly
FTFH TG T A AT ATE-AET F@T
fearg four, ®7 & &7 g @
@ 7 g womw ST @ O#
IT FIYT GHIN FTEIAET HT Q4T
FLR § 1 e & o g 42
gu & foet W & g W
X FI T * A9 dyFad T
SIS B A - 1
agt 43 gu FE AR faw Aread Wy
w2 T F gui aFda F adt
wr F;OF ST femm @ @
AE FL TFT § afeq 9% o
AT FT ATOF TG A GHRAT
Foagar @ gwar § 5 & ady
graTy #, a9 S F, T8 9T §
g @ § afrw awfaag o fago
FOE B ATREL & WA T A, .
foeeft § wam FTA AT AT TGN
oT Wl g ) A @A 7 T
fear f fooelt &7 ga Q6T 78 &
fe gt 9x A FUA AT GH
afeT gue fea agt =& oma &
F3q ¢ fF @1 dz wEv &y fafy
guT TR E, WM TR ST W &,
dfer a7 #x fva€ § AR gwwm
Fgqd WT @ g, HOSAT Iy Al g
49 FW@ WA § 1 afwr FW
faadr FmuEt F& fEr & wwwr
F1§ gfrar 7 g w0 g gy
dAr a3 § 1wt iz W awgqr
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dW g F s gy § f5 gl
gTErT wer N5 cq@TEr § 9
W qAEA § 3%, a ® M A
N FEW 7 WS ww@Ar g |
gTfEe W< AT G LFEr & a1 Far
awg & B oSt & e &
gu Afeaa T B ag g qEar
it fe AT gaeddr adi & &
qgE 9K A FLA AT qF 1wy
I wew & g Al 7 % fewr

“my failure is complete; it is total”.. .

I gI AT waAr A T4TA f7Av, AR
yrHr 4 grfefede ¥ 9q € A SO%
T WL § FIE AT AR &
FAFT GIefFHT FHTATIINT AT FE
M ¥ a7 w@ar: AfeT Fuwaw
SrAar g

@adty w19 fearr §  IudA)
(=t ®e¢ A TY) 1 uEONE
IJIAATEALT AETLAT, FIGLOT ST AT3
AEERT T 3y 5 e owRw F qe
qdr ¥ gT FE %\‘wg g ?

W Wl ﬂgﬁ'ﬁ omTe W
wAd fra w1 99 yw & Aoy wefr
i S T far R oS sE R
Fre foar war § sET o@r A9 A
NEEHT FF IEF @ FC A |
WR qmEt 7 fivr A gwwr @d #
ECUNCU U ST B (O - e 1}
gt afFT & 91 T ar g
M TG G &, Fx AT § S
¥ & AFE AR FF < qgt A
HAT; 3qf9y A48 sfetd &1 M
q frat & sus o€ g@Er q@r
AT SR ARt 9 oe frew & fay
FH W |

9T FEIRAT Tg IAT WM A
ara &, feedt A aw & AfFT ww
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797 UTETA 9% | WTETH UF Oy
T TR 9T @R AT qEAHAT
qga feazar & @19 W F@ W
iy Ui ¥ fg gvg g EmEr @
Ter WAl qINq @, qFF @, A
o W@, W W UET a€ gEr
AfFT AW H TE FA AT A5
T HAT AGS g g ThEW g
F oarg WY 1979 ¥ ¥ & W &
gar e qg ¥ fea s =
W AT ARF AT TEL I @
g 8§ gaua § zH J[@HT W §
g & st 3o agf ax = fear s
W@ & T TR FE GG REQ
gRAT § ) Fgr Tar F saar 9l
qq wET HuE @y A% IFar
T ) ®IE) I a8 § TP oagi uw
St gwer dar g8 a8 9gd gl
g 1 99 YIE0 GAEAT W aH
S A IFC T AN AT HOF
i #7 d1el A aras, 3@ AN
F qAAT A7 w1 @A T FAe
Ig&T g9y foar afer s9Er agrEn
fear | o Sq wAET W OSY ¥
¥ qraw o7 T R 9gf & AtraEi
w am fr g afeaa #@ gow
giegfa®  sga wfeomde & s
qq IEN HIRIAT FT AT GFIT
ag feafa 15 Iga w=or a8 o1
g9 F5 a9l ¥ 3@ SR H IgrEEr
W W@ AR TFR F 9 7w
TG TT UG QW § AR FE W
FAGEAT & QX WA W qGAA
# Frfww @Y & B, AT a<w
FHFR AN I | AFT T &R F
W AR A [T 97 AR 7 3w
GIFTC FI AT TH AT 50 AT GV 4
STH & & AGTHT A7 TIY T

73 & & fedt ot s et
L T AW R T 49 T )
gt ft St TR § I awEl
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[ﬂ" Wio T .7 J

H A IAH INEAT F 9d IX AGN
qaar afewr g oo 9 Fadr g
ag foaer @mrs & 1 3g fwaem @G
I FF AR FF 967 7T (A9
W ogar)

IOENTEAT  HEAIA;, § AT ¥
FHT H @A FT 0| (3i@dTT) ..
AR FrE g Ty fxarg
Y | T IFS FT ISF d5F AN
g w9y I a@ g 3 % gl
AL § 1 ag a WET FT @T ATIEHT
%I A W

safn v wagar  (fgwrasw
wem) : Tg Fg @ & e
U st & | A7 Fqang F oSt
o9y gIF dr@r g S9F  AMER
9T AT FF g5y § B ag 90 A7
BV ag IR ot dsT 937 @
W A OBIETHET ... (sdaWA)

oW /GAR ;AR #Y
AFE T gIq T FAA g,
S9F AgT  qRAAT AL ..

IR A [T, (STHAT) ATAAT
gaasen] =T Y a@ s AR
g, I ¥ owg ATY Tl
TEA W B W g |

R qrE WIAT : A ST TRA TEIT
fagr @, TR A feed WY ww A
FTIEN | AT I ST FT HAT MG
AT AT wmedr fgmw &1 "
frg ®r & @ aar &N fifag. .
{exaaT)

= I Ao 0 K g FEA
5 was @fgy gg @A ¥, ..
(saget)

of Assam
IWAATEA [ I1 ( WiRAT) AT
goERT | @ o9 woAT Wrew SRy |

o W WHAR : gT AW
T dE gF ACAET, ATEHIRAT F
§X a9 gfar & gEr  gEl #wr
orger foaw ot gD & gl
FT OF qgT I O g A 9§ I
o9 Fgr T g7, gAY g 69w
drgr 4@t AT T T Hraar Ty
g 1 wEEgr, WW g ¥ AR
W Aar & T, fgw Ay gd
e wfral stgw, wwedArw, At
TIW A WG F FAT AT ®AR
oA "W T g # sy
gt # fr Qar fkard I g, Suw
g W WIOHT FE FET FH FIEA
#q... (sxqarx) ... ww 2Ey,
qg AFad FT 9T T Gr g )
ag A AN I9YF =F 19 " Fvaf =97
T g, (srauA) wg AW
5 TE gwdy. . .Y fewmw ¥ ownd
g

InaqeAA (I Mg ATGH
FOgER . SUT ST IWEy A AN
afsrg, 99 F9 7 )

st Iqar wedAr . ¥ wEF
FH &L |

Jagareasr (ST =radr) ATSAT
gOgeAT):  HIN IT FZ T 8§, 9@

Fgy afag )
You finish your Bhashan

o A AEAR AR

(5%

T fgmmaa & & ar gfam g
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§ W qE F FHG QAT & JH UL
g§ g FH TART FA TE TG
FUr fF w5 4T AREr FA«dr
g

IaqArege [0, (wwaY) Arswe
gagesti] : w9 wrow mew R

o WIE mFIET
1 I (xaa=)

fgaraam #

gaaqaeas [0, (HwIT) KTARI

gageat] : AW A @ *HfET
Let us go to Assain. Forget about
Himachal Pradesh.

To WIS W1 : wIg.W FT AT
Fg @ fF oamm § gaw faar
AT gg ¢ 7 119 § 7 40 ¥wE%
Rt a%g § TAT 7IT FH, TATRH
IFCS FIF IegiA wE o ¥ oSEw
qq 9T WX GIFT AT TEH qT QU
FAAT TE, AT ATHIT AZ w qARAT
faam qar &1 971 & famr e |
a1 gex wfEal T 97 A Qe
F g gy Aqear oG fF ararfeEr
TgAge g fwaar A1 AT ¥ fawew
W T oqQAT, AT qF  faaw
T ¥ FgAT A& I @ ey Agt =
FFA | HAIUJHT S T TT G
T ar saF I § gy @ov wW
fF g=Arer 3¥ ¥ 137 IR mifgdr
Fm ag frar, & & o qad 3w
o B FET FT W E

-

“One of her master acts as Chief
Minister of Assam, the last one, was
for Mrs. Taimur to appoint herself
ag the Chairmar of the Assam Khadi

and Village Ind istries Board, a post
widely conside ed ag sinecure for

36 RS—6.
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retired politicians. According to
the informed sources, she signed the
appointment letter on 26th June.
Tne next thing she did was to pass
a number of orders as Chairman the
very same day before flying to
Delhi to consult the party high com-
mand aboui the fate of her 205-day
old Ministry. The sourceg say,
Taimur gave ‘nerself a Rs. 500 pay
hike and sanctioned herself a new
official car in the official order ap-
pointing herself as Chairman”

162

ag FIT AIIF) AFLET CHTLE FEAT,
HoAT & JAeAg Te™I, 98 FW
wer A&y wgEar | agt 9 frar
grfgdr far, 99 TET wIEy & Tag
RO A B I 1 s T 13
TEAT §, FEATATT FI T WIE
E

SHRI BIPINPAL DAS: Did you
check up thig repori, whether it was
true or not?

DR. BHAI MAHAVIR: I dgo not
‘nave to check up. It ig for you to
contradict if it is wrong. I am quot-
ing the source. This journal is the
ON LOOKER. 1t is not my journal. If
il iy wrong, you are there to contra-
dict it. If youy want, I will add some-
thing more:

“There were reports that even
after resigning the job, even months
after that, she stil} continued to
order gbout people with instruc-
tion, She holds Governments facili~
ties also which she hold as Chief
Minister.”

HEAT, ®gl ST @1 & f& o
FIAT #T77 F< I3y goaar & sreor
g AT FTO R T & Mz § TAAY X
F oy gu &, 77 wY S AT AT FIS
g fr sadr &% gemr s o ¥R
qIg HEIRAT, UF QIEIW g, §
Tigar § g A4 ot gmar @R
MY g & usenw § @A 9g

~
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[Dr. Bhaj Mahavir]
gl g@ar g d wErA § w1 agl &
AT 2 L AN 9" D[RR
femése, ToEm A F1UF GFATATAL:
3(1) () Rols/Elect./79/4620, from the
Chief Electoral Officer, Rajasthan,
Jaipur, t, the Electoral Fegistration
Officer, SDM, Bhinmal, Jaipur, dated
13-10-79.
“I am enclosing herewith a list of
the Pak refugees residing in Bhinmal
Assembly Constituency in different
areas. The list gives the names of
the headg of families. The families
at serial numberg 3, 4, 66 to 69 have
already obtained the certificale of
Indian citizenship and rightly en-
rolled in the electoral rolls, the rest
of the persons are said to be not in
possession of any citizenship rights
in India, and hence their families,
if enrolled, in the present draft ele-
ctoral rolls of Bhinma) Assembly
Cons.ituency are to be struck off
by you after inquiry of thig that
they are not citizengy of India,
Action taken may kindly be intima-
ted immediately.
Depuly Chief Election Officer.”
qEIAT, HIXAST FI gresfews
FA F g a1 fava @0
@ 2, 7 39 WO FY saAT @
ST R 2! Oww A amisfewd
FIY | TGF 1 IAFT FT FAT
g TR W aradt @R, R
W Wz § R, arfyw S ST,
qg 99 9aTq A1 F W7 gEq 3§
2T, L L (WEWR)

IuENTERe [31 (fwEt) wet
AAFEWT] : T AT FUAT HAAT W
g FT &, a1 qg9C RO L . .
(smam)

ST Wrd WP ;. . |, AIfF TRt
@t T g g &, S oW
& ot fomme &, o seqafasi
AN FTE TG AT SIS THT T
FW & oFfEw 7 F q @ gf
g 1 dfvu & 3w SEr
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of Assam
#X F T wIAS &, ST v
g faat S | ISy A 9% &g §

TS G 1 AU A WY IR
TR AT T——Tqq AT 3, FCA F7 oY,
gt SR &Y, THY AR AfqwAT
ST AlwAE Ay VOIS 9T @ WK
Fg & JFar 9 g, @ IFC F
Y, AR FE I A9 9y fag
T FT qFG |

TRl TRl % oW & Ay
it & z@ wwrg w1 fag Fw@T g
A% 3gT § &Y yearw faur @ g,
IFFT THA] FI G |

SHRI1 BIJOY KRISHNA HANDIQUE
(Assam): Madam Vice-Chairman, I
rise to suppor. the Statutory Resolu-
tion moved by the honourable Home
Minister. It is not only today but
very often it hag been stated in the
House that both Congress-I Ministries
of Assam, one led by Mrs. Anwara
Taimur and the other by Mr, Keshav
Cnandry Gogoi, were minority Gov-
ernments. I raise this point becausel
find there is a method behind stating
this half truth leaving a number of
missing links in the whole chain of
events, secondly, this complaint is
very conveniently made. What I
mean iz that sometimes this com-™
plaint is heard, sometimes not heard,
depending upon {he occasion as it
sul's them. The honourable Member
Mr. Bipinpal Dag cited cases about 30
to 32 yearg ago. Public memory is
proverbially short and for some it is
quite a job to brush up their memory.
I do no: want to go that far. I want
to go back to the recent history. I
want to lead you back to the time
when the present Assam Assembly,
now dissolved, wag constituted and its
first Ministry, the first Janata Minis-
try was formed in 1978, Unless you
know the salient features, you can-
not objectively assess the Ministry-
making exercise done in these last
four years. From the very beginning
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you Wwill notice thingg got off to a
wrong start. In : House of 126 mem-
bers, in the General Elections of 1978
the Janata secured 51 seats, I would
like Mr, Goswami to check. The
Janata secured f1 seats, g case of
clear minority. Tien four member ot
Tribal Counci] jcined them making
the tally 55, tha! is, stil] short of 9
members to get . bare majority in a
House of 126, needing 64. Then the
most interesting dramg of defections
starled. Now {h« allegation of defec-
tion is made against us. But if they
remember correctly, the dramg of
defections dates back to 1978, the
dramg for the first time enacteq in
Assam politics. We never heard of
defectiong earlier. The craze to form
Governmentg by any means was sO
overpowering th. tit hag thrown baits
to 5 independert members. I am
quoting from it record. If anyone
wantg to challenite, they might. Baits
were thrown to sive independent mem.
berg and before these five members
formally joined them, the Janata
Government in /issam came into exis.
tence which wsas still short of four
members to secure a bare majority in
a House of 126. Then the left parties,
particularly the CPM and the RCPL
came to their rescue because the
Minjstry was slort of its yequisite
strength to clai 1 a bare majority in
the House. Thiy decided to support
the Janata Ministry to keep them in
the saddle and t» support it in a crisis.
Thig fact is significant and we shall
revert to it in tl'e course of discussion,

In the meanti ae two more members
of the Congress Party led by Shri
Brahmananda Feddy were bagged
and that ig hov- the drama of defec-
tion continued. Yet the Ministry was
just short of two members to get a
bare majority. A minority Govern-
ment—if we coild call it 5 minority
Government—wag  installed in 1978.
This Ministry fell in 17 months,

And there caine Ministry formed by
the breakaway group of the Janata
Party—called t e Assam Janata. How
many members Wwere there at that
time? Would you believe, Madam,
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that there were just 18 members in a
House of 123 members because by
that time two members were dead and
one member wag unseated. The old
story was repeated with the support
of 23 members belonging to the Cong-
ress led by Shri Devraj Urs, 6 mem-
bers from the CPI and 8 members
from the Congress (I). This Ministry
was just in office for three months.

One hon. Member who ig not pre-
sent here now—I would not name
him—ridiculeg the Gogoi Ministry for
not facing the Assembly. I do not
know whether he is aware that this
ig not the first instance of such a
thing happening. What happened to
the Charan Singh Government of
which hig own party was a pariner?
Taey did not face the Parliament,

Then came the Congress(I) Minis-
try headegr by Mrs. Taimur with 50
members plus 2 associate members
plus four Plane Tribai Counci] mem-
bers who were partnerg of the Janata
Ministry. They had thug 56 mem-
bers. The left parties consisting of
CPM, the CPI the RCPI and the
JCCI declared that {hey were neither
for the Ministry nor against it. Their
number was twenty-three. Madam,
in such a situafion is there anything
wrong to expect g workable majority
in the House so ag to allow {he demo-
cratic procesg to go on? Besides,
there was the Constitutional obliga-
tion that we cannot have the Presi-
dent’s rule beyond one year. This
Ministry came into being or was
formed on the eve of the expiry of
that period. It was just because of
the intention of avoiding Constitu-~
tional complications that may arise.
In the Assembly this Ministry surviv-
ed a ‘no confidence’ motion which
many hon. Members have failed to
mention. It defeated the ‘no confi-
dence motion by a margin of ten
votes. Not only that, there were as
many ag six divisions resulting in the
same voting pattern. Every time
there was a difference of ten votes.
After seven monthsthe CPI and other
left parties decided to oppose the
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Ministry and I do agree that some
memberg also left our party. And
the Ministry fell. Then the recent
Congress Ministry headed by Mr.
Gogoj wag formed, It fell recently.
It was said here that the opposition
alliance claiming 63 members was
ignored. Madam, the honourable
Member, Mr. Bipinpal Das, made it
very clear that taey did not have that
figure. What happened actually? At
the time of the formation of the
Ministry, when Mr. Gogo; furnished
a list of 63 members, they also said
that they had a list of equal number.
How could it be possible. It is
simple arithmetic nay, it is an im-
possible arithmetic, 63 members
signed, ag it wag called, a memoran-
dum. ...

TEE VICE-CHAIRMAN [DR.
(SHRIMATI)y NAJMA HEPTULLA}:
Mr. Handique, I have to interrupt you
now. We have op the agenda ap item
for 6 o’clock, that is, a statemen: to
be made by the Minister of State for
Home Affairs, Shri Laskar. So, he
will make the stalement now and
then the discussion will continue.
You can speak after the Minister
makes the statement. Ves, Mr.
Laskar.

STATEMENT BY MINISTER

ATrack oN US ConNsurLaTE GIN1RAL’S
OFFICE IN BoMBay onN T:1 25T: MaRC:
1989,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR):
Madam, I had made a suo-motu state-
ment in this House on 26ta March,
1982, regarding the attack on U.S.
Consula‘e General’'s Office on  25th
March, 1982. Some further reports
have been received in the matter
from the Government of Maharashtra.
According to information furnished by
the State Government 4 persong went
to the U.S. Consul General’s Office at
Bombay ut about 445 P.M, on 25th
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March, 1982 and asked for some im-
port-export forms. When told that no
such forms were available, one of the
persons started attacking the Security
Supervisor with plastic containers
with lighted wicks. Another person
took out similar container and rushed
towards main door of Consul General’s
Residence. The Security Supervisor
kicked oui{ the container and closed
the door of Consul General’s Resi-
dence? The Security Supervisor called
the police on guard duty. In the
meantime, the miscreants escaped
from Reception Room of the Consu-
late and asked their companions to
join them. 40 other persong joined
them and started breaking window-
panes of parked cars and tarew
plastic containers, containing petrol,
inside the cars. 4 cars were burnt and
7 were damaged, They also damaged
furniture, flower pots and window-
panes of the building. The police
guard on duty opened fire to disperse
the miscreants. As a result of firing,
one person named Shailesh Rajaram
Pawar, who ig reported to be an active
member of ‘Hindy Ek'a Andolan’,
wag  killed. The miscreants threw
leaflety purporting to have
been issued by an organisa-
tion called Azad Hind Sena.
No official of the Consulate was in-
jured. The police have registered a
case under IPC and Indian Explosives
Subs‘ances Act in this connection. 34
persons including the leader of the
miscreant; have been arrested so far.
The case is under investigation

Preliminary inqguiries made by
State authorities 'have revealed that
the leader of the group Shri Digamber
alics Bandu Shantaram Shingare
formed an organisafion known as
Azad Hing Seng at Bombay last year.
During preliminary enquiries he has
admitted thal he wanted publicity for
nis organisation. Further detailed
inquiries are being made in this regard
by the S*ate authorities.

The Government of Maharashtra
‘nave assured the U.S Consu] General
at Bombay of full proteclion, They
have taken adequate measures in fhis
regard.



